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-Act No. XLI of 1947 1 
[PASSED BY TBE DOMINION LEGISLATURE] . i 

i 
(Received the assant of the Gove~nor. Gentval on the 28th December 1947) 1 

An Act furtltek to amend the Indian Merchant Shipping, Act, 1923 

o amend the Indian Merchant Shipping 

t 
rposes hereinafter appearing ; 

It is hereby enacted as follows :- I ! 

1. Shod title.-This Act may be called the Indian Merchant Shipping (Amend. I 

- ment) Act, 1947. i 

2. Insertion of new sections in Act W X I  of 1923.-After section 289 of the 1 
ant Shipping Act, 1923, the following sections shall be inserte , d 

~'289A. Power to restrict transfer of ships.-(1) No person shall transfer 
: or acquire any ship registered in any port of repist]-g in India, or any share I 

or interest therein, without the previous approval of the Central Government. 
(2) If any pergon contravenes any of the provisions of sub- section ( I ) ,  he shall I 

be punishable with imprisonment for a term which may extend to  three years 
or with fine or with both. I 

(3) Any transaction effeoted in contravention of the provisions of sub-section I 

(1) shall be void and unenforceable. 
289B. Power to restrict transfer of registry of ships.-Notwithstanding \ 

anything contained in section 53 of the Merchant Shipping Act, 1894 (57 & 58 
Vict., c. 60), no application made, whether before or after tbe coming into I 

' 
operation of this section, for the transfer of the registry of a shipfrom a port of 
registry in India to a port of registry outside Tndia shall be granted except with . I 
the previous approval of the Central Government, and the Central Govern- I 

ment may, if it considers necessary or expedient so to do for the purpose of con- I 

serving the strength of Indian registered merchant shipping, refuse to give I 

, its approval to any such transfer. I 

289C. Power to exempt ships from provisiolzs of this Act and the Nerchant i 
Shipping Acts.-Notwithstanding anything contained in this Act or the Mer- I 
ohant shipping Acts, Yne Central Go~eri~melii iiiay, npoii such coiii3iiiona, ! 
if any, as it may think-fit towimpose, exempt any ship from any specified I 

1 requirement contained in, or prescribed in pursuance of, this Act or the Mer- 
chant Shipping Acts, or dispense with the observance of any such requirement, 

, in the case of any Bship if it isqFsatisfied '$that; that hequirement has been 
, substantially complied with or that-compliance with the requirement" is un- 
- necessary in"the circumstances of the case." 

Merchant Shipping (Restriction of 
47), is hereby repealed. 

in exercisb of any power conferred by ' 
df to" have been donee' or taken I in 
this Act, as if this Act had con- 
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